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I. the Chairman of tbe Committee on Private Members' Bills and Resolutions. 
havina been authorised by the Committee to present the Report on their behalf. 
present dais Third Report. 

2. The Committee met on 25 February. 1992 for-

I. Examination of the follo~ng Constitution (Amendment) Bills under 
Rule 294(1)(a) of the Rules of Proc:edure:-
(I) The Constitution (Amendment) Bill. 1992 (AmmdmM/ 0/ .nid~ 

124. ~'c.) by Shri R. Surender Reddy. 
(2) The Constitution (Amendment) Bill. 199~ (Anlftltlnwll' 0/ Eigh'h 

Sch~duJr) by Sarvashri Y. Yaima Sin,h and Ocorae Fernandes. 
(3) The Constitution (Amendment) Bill. 1992 (Allle'lldllwll' 0/ ."iC"lr 

348) by Shri Yashwantrao Patil . 
. (4) The Constitution (Amendment) Bill. 1992 (AmmdmM/ 0/ tlniC"lr 16) 

by Shri P.P. Kaliaperumal. 
(5) The Constitution (Amendment) Bill. 1992 (AmMdm~II' 0/ Eighth 

Schrdulr) by Shrimati Dil Kumari Bhandari. 
(6) The Constitution (Amendment) Bill. 1992 (Omission 0/ tmidr 44. 

~IC.) by Shri Bhapan Shankar Rlwlt. 
(7) The Constitution (Amendment) Bill. 1992 (Amrlldmrll' of tln,elr 

/.74) by Sbri Mohan SinJh. 
(8) The Constitution (Amendment) Bill. 1992 (A""ndmm, 0/ tlrl;C"lr 

JII) by Shri Chitta Blsu. . 
II. Oauification and allocation of time for discussion of Bills ( .. Uk 
A~) under clluses (b) and (e) of Rule 294( I) of the: Rules of 
Procedure. 

EumiNItioli 0/ COIUIiIulioII (AlrWndnwll,} Bill, 

3. The Committee considered the Billa and arrived It lhe following findinlli as 
I result of their examination of the BiIIs:-

FuuIiIIp of thr Comminn 
(I) The ConstiIUtion (Amencbnent) Bill. 1992 (AmnultrWII' 0/ .",C"lr 114. 

ac.) by Sbri R. Surcnder Reddy. 
The Bill ICCU to amend the Constitution with I view 10 make proviaion for 

die alablilbmelil of a BendI of tile Supreme Coun II Hyderlbad and also 
provides for tile appointlllCDt of a Deputy Chief J .... ice of India 10 preside over 
the 8eadI estlblished -' Hyderabad. 

After co.ideriaa all IIpeCtI of tile Bill. tile Committee reaJIIIIDeIId thai lhe: 
member .. y IlOl be permitted to IIICWC for IeIW to iatroducc tile BiD. 



(2) The Constitution (Amendment) Bill, 1992 (Am.erutmenl of Eighth 
Schedule) by Sarvashri Y. Yaima Singh and George Fernandes. 

Th~ Bill seeks to amend Eighth Sch~duJe to the Constitution with a view to 
include Manipurtlanguage in it.· . 

After considering all aspects of the Bill, the Committee recomme~ that the 
member may be permitted to' move for leave to introduce' the Bill. 

(3) The Constitution (Amendment) Bill, 1992 (Amendment of article 348) 
by Shri Yashwantrao. Patil. 

The Bill seeks to amend article 348 of the Constitution with a view to provide 
that all procedings in the Supreme Court and in other High Courts shall be in 
the English and Hindi languages. 

After considering all aspects of the Bill, the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

(4) The Constitution (Amendment) Bill. 1992 (Amendment of article 16) by 
Shri P.P. Kaliaperumal. 

The Bill seeks to amend article 16 of the Constitution with a view to providing 
for the reservation of appointment or posts in favour of women which. in the 
opinion of the State, are not adequately represented in the services under the 
State. 

After considering all aspects of the Bill. the Committee recommend that the 
memtH=r may be permitted to move for leave to introduce the Bill. 

(5) The Constitution (Amendment) Bill, 1992 (Amelldment of Eighth 
Schedule) by Shrimati Oil Kumari Bhandari. 

The Bill seeks to amend the Eighth Schedule to the Constitution with a view 
to including the Manipuri and Nepali languages in it. 

After considering all aspects of the Bill. the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

(6) The Constitution (Amendment) Bill. 1992 (Omission of article 44, etc.) 
by Shri Bhagwan Shankar Rawat. . 

The Bill seeks to amend the Constitution with a view to securing a uniform 
civil code for the citizens throughout the territory of India. 

After considering all aspects of the Bill. the Committee recolDJI)ead that the 
member may be permitted to move for leave to introduce the Bill. 

(7) The Constitution (Amendment) Bill. 1992 (Amendment of article 174) 
by Shri Mohan Singh. 

The Bill seeks to amend article 174 of the Constitution with a view to 
providing that a period of more than three months shall not intervene between 
two sessions of the Legislature of a State. 

After considering aU aspects of the Bill. the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

lR) The Constitution (Amendment) Bill. 1992 (AmeJrdment of article 311) 
by Shri Chitta Basu. 

The Bill seeks to amend t .. articl~ll~f the Constitution with a view to omittil)l 
provision relating to dismissal. rethoval or reduction in rank of persons 
employed in civil capacity under the Union or a State without holding an inquiry 
if the President or the Governor. as the case may be. is satisfied that in the 
interest of the security of the State it is not expedient to hold such inquiry. 

After considering an aspects of the Bill. the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 
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C(assifictllion and allocation of time to Bills 
4. The Committee then considered classification and allocation of time to 

twenty-one Bills specified in the Appendix. 
5. After considering all aspects of the Bills. the Commitfee recommend thai 

the following Bills be placed in category 'A ':-
(1) The c:eiling on Wages' Bill: 1991 by Shri S.9> Sidnal. 
(2) The Constitution (Amendment) Bill. 1991 (Omission of article 44. etc.) 

by Shri Moreshwar Save. 
(3) The Places of Worship (Special Provisions) Repeal Bill. 1991 by 

Shri Moresbwar Save. . 
(4) The Citizens (Issue of Multi-Purpose Card) BiIJ. 1991 by Shri Moreshwar 

Save. 
(5)' The Constitution (Amendment) Bill. 1991 (Insertion of new article 29A. 

etc.) .by Shri Mohan Singh. 
(6) The Constitution (Amendment) Bill. 1991 (Insertion of new article 51 B) 

by Shri Mohan Singh. 
(7) The Constitution (Amendment) Bill. lC}?1 (Amendment of Tenth 

Schedule) by Shri Mohan Singh. . 
(8) The Constitution (Amendment) Bill. 1991 (Amendment of articles 200 

and 201) by Shri Chitta Basu. 
(9) The Agricultural Workers BiIJ. 1991 by Shri Chitta Basu. 

(10) The Criminal Laws (Amendment) Bill. 1991 by Shri George Fernandes. 
(11) The Widows' Welfare Bill. 1991 by Shrimati Basava Rajeswari. 
(12) The Providing, of Free Medical and Technical Education Bill. 1991 by' 

Shrimati Basava ~ajeswari. 
(13) The Representation of the People (Amendment) Bill .. 1991 (Amendment 

of section 29A. etc.) by Shri Shravan· Kumar Patel. 
(14) The Constitution (Amendment) Bill. 1991 (Amendment of article lO7. 

etc.) by Dr. Laxminarain Pandey. 
The Committee further recommend that all the remaining seven Bills be 

placed in cat~gory 'B'. The Committee recommend aDocation of time for eali:h 
of the bills as shown in column 5 of the Appendix. 

Recommendations 
6. The Committee recommend that,.-

·(i) Shri R. Surender Reddy be not ~rmitted to move for leave to 
introduce his Constitution (Amendment) 8i1J; 

(ii) Sarvashri Y. Yaima Singh and George Fernandes. Yashwantrao Patil. 
P.P. Kalia~rumal; Shrimali Oil Kuma~i Bhandari. Sarvashri Bhag-

I • 

wan Shankar Rawat. Mohan Singh and Chitta Basu be permitted to 
move for leave to introduce their' Constitution (Amendment) Bi1\s; 
and. . . 

(iii) the classification and allocation of time to Bills by the Committee. as 
shown in the Appendix. be agreed to by the House. 

NEW DELHI; 
February 25. 1992 

Pha1suna 6: 1913 (Saka) 

MGlp(PlU~72LS-25-2". 

S. MALLIKARJUNAJAH. 
Chairmlln. 

Comminee on Private Member.v· Bills 
and Resolutions. 



51. Name of lhe BiU and lhe memher-in-charJc 
No. 

2 3 4 5 

I. The Schedulcd C8IIcI and Scheduled Trilla (Rccopi- CJO of 1991 B 2 boun 
lion or Welrare AIIoc:ialionl) Bill. 1991 by Dr. P. VaUaI 
Peruman. 

2. The: COIIIIilulion (Amendmenl, Bill. "19111 (IumiUII of 167 of 19111 B 2 houn 
,.,.... "nkW 16A) by Shri Sudhir Giri. 

3. The EmpIoymenl Bill. 19111 by Shri AlUldi Clwu 0.. 135 or 1991 B 2 houn 

4. The CeilillJ 011 WaF" Bill. IWI by Sllri S.B. SidnaI. .IXI of 1991 A 2 llnun 

5. The Cn'lIIIilUlion IAmendment, Bill. 19111 ( A~ 166 of 19111 B 2 houn 
of ""irl,. 144. f'I("., b)' Shri Piy. TlI'aky. 

fl. The CUllllliIUlion IAmelMlmenll Bill. 1991 (0IItUsiGft of 173 of I'M A 2 houn 
.""ie·l,. 44. nt'., hy Shri Mornhwar Salft. 

7. The PIac:n of Wnnhip (SpeciIII ProviIiOIII, RepaI BiI. 117 or 19111 A 2 houn 
1991 by Shri Morallwar Saft. 

II. The ('ilium 11_ of Mulli-PurJx- Card, iii. 1991 by 119 of 1991 A 2 houn 
SItri Moret.hwar Saft. 

9. The CUlllllllulion CAmendmcnll Bill. 19111 (/1Uf'rIioIt of 192 of 1991 A 2 houn _ ""irI,. 19A. f'fI'.' by Shri Mohan Siap. 

10. The Cn,lIIIllulion CAlIICftdmcnll Bill. 1991 (/1UntiDIt of 191 of 1991 A' 2 IIoun 
111"'" "";t'''' .• ,81 hy Shri Mohan Sinah. 

II Tbe COIIIIIilulioII C AlIIClMlmenll BiD. 1991 (A""""-' 193 of 1991 A 2 houn 
of T""" .~, .., SItri Mohaa SiaP. 

12 . The: Cnll~mUlion (Amenchnelll) Bill. 1991 IA~ 1111 of 1991 A 2 houn 
tlf "rudft ltMI IIIf4 101, by lIiIIri CIIitta a-. 

13. The: AJnCUllural Worken BiR. 1991 by Shri CIIina ~. 190 of 1991 A 2 IIoun 

I'. The: C'<_IIIUllolI IAlnClldmenl' Bill. 1991 (1--... of lIS of 1991 B 2. ...... 
111"'" "rridn JBlA MIl 11118) by Shri aulla ~. 

I!I. The: Criminal..... (A ___ IIl, Bill. 1991 by 210 of 1991 A 2 houn 
Shri Oeartr Femuda. . 

Ifl. The: WIIIoM' Welfare BiU. 1991 by ShriIuti ...... lOt of 1991 A 2 IIoun 
Rainwan. 

17. The: Pnwtdiaa of Free Mcdic:aI aad TedIIIicaI E...... 197 of 1991 A 2 IIoun 
Bill. &991 by Shriawli Bauva Ra;nwari. 

III. The: RepmenlaliDD of lile People (AIIIe ..... ~ .. ) &iI. '1JI1 of 1991 A 2 ..... 
1991 CA--w- of ~ 19A. IfC'.) by Shri Sllravu 
Kumar ..... .. 

It. Tht ... ,.... of Oraillity (A--'-_I &iI. 1991 _ of 1991 • 2 ..... 
(A-w_ of ___ 1 MIl", by Shri a.. Nait. 

20. Tbe C&WllllilUIion (A. __ IRt) BiD. 1991 (A_.... 195 of 1991 • 2 houn 
of fIrfdo .10) by Shri Qakb Rao JuwMi. 

21. Tbe CURIIiCIIIioR (A ___ •• ) &iI. 1991 (A--.. ., of I9tt A 2 ..... 
0/ -* "7. ftr.) by Dr. , ... iuniR.....,. 




